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shri M,N, Chopra, The Div
Northexn Railway. D.KeMo 6
Allahabad.

shri P,K. Misra, Dy, Chief
Sleeper Plant, Northern Rail
Allahabad.
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the Eﬂgim! mf*’,“ﬂx of the Open Line
ailway pla deg applicants in the pay
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2 Tre matter is listed for final hearin:
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anda ori 5.5. sharma counsel 5. the applicant and
sri A.K. Gaur counsel for the respondents
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we have heard them,

3. 5ri A.K. Gaur contends that the complian
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of the directions given by the TIr: .bunal has been made.
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This fact stands corroborated when . Sharma admits
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that the sampliance was done, In t% ay, no doubt
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the compliance was belated one but ma»s* q;},; ve do not

propose to go ahead with the case. The notices issued




